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CENTRAL ADMINISTRATIVE TRIBUNAL
JAMMU BENCH, JAMMU

Hearing through video conferencing

O.A. No. 61/22/2021

This the 12" day of January, 2021

HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J)
HON’BLE MR. ANAND MATHUR, MEMBER (A)

1. Khursheed Ahmad Rather Age 33 years S/o Mohd Magbool Rather
R/o Manigam Tehsil & District Ganderbal (Kashmir).

2. Asiya Raheem Age 31 years D/o Kh.Abdul Raheem Mir
R/0 Dudrhama Tehsil & District Ganderbal (Kashmir).

3. Istiyaq Ahmad Age 36 years S/o Sh. Bashir Ahmad Dar
R/o Rangar Chadoora Tehsil & District Budgam.

4. Sajad Ahmad Ahanger Age 42 years S/o Gh. Qadir Ahanger
R/o Opposite Islamia College, Nawakadal Tehsil & District
Srinagar.

5. Sameer Ahmad Khan Age 34 years S/o Mohd Yaqoob Khan
R/o0 Wazirbagh Tehsil & District Srinagar.

........................ Applicants
(Advocate: Mohd.Shaqir Hussain)

Versus.
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1. Union Territory of Jammu and Kashmir, Through Commissioner
Secretary, Public Works Department (R&B) Civil Secretariat,
Srinagar/Jammu Pin-180001.

2. Commissioner Secretary, Finance Department, Civil Secretariat,
Srinagar/Jammu Pin-180001.

................... Respondents

(Advocate: Mr. Amit Gupta, AAG)

ORDER
ORAL

During the course of arguments, learned counsel for the applicants
submitted that he will be satisfied if a direction is given to respondents to
consider and decide the representation of the applicants dated 02.09.2020
(Annexure A-5) by passing a reasoned and speaking order within a

stipulated period of time.

2. Looking to the limited prayer made by learned counsel for the
applicants, O.A is disposed of at the admission stage itself with a direction to
respondents to decide the representation of the applicant dated 02.09.2020
(Annexure A-5) by passing a reasoned and speaking order in accordance
with rules and with intimation to the applicant within a period of three weeks

from the date of receipt of a certified copy of this order.
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3. It is made clear that we have not expressed any opinion on the

merits of the case.

No order as to cost.

(ANAND MATHUR) (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)

Ak/-



